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Eastern States and beyond. We would like to
know whether the Government is aware of this
and the intentions of the Chinese and, if so,
what action is being taken to prevent such a
serious happening. This august House would
like to have all information about this serious
matter.

Thank you very much.

Non-payment of statutory dues like
Gratuity and Provident Fund to sick public
sector units like Jessop, M.M.A.C., N.T.C.
etc. involving thousands of workers

SHRI DIPANKAR MUKHERIJEE (West
Bengal): Sir, I am happy that mr. Mulayam
Singh Yadav is also present in the House. This
is an issue which I have been raising since I
came to this House - right from April 1994.
This is about non-payment of statutory liability
post-retirement benefits to the workers of a
socalled sick Central public sector undertaking.
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2,294 workers of the Jessop Company have not
been getting their gratuity since 1993.
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In reply to Unstarred Question No. 1016
dated 2nd December 1996, the Labour
Minister, Mr. Arunachalam, himself has
admitted that "non-payment of gratuity is a
punishable offence."
whether the MPs are getting their retirement
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benefits or not. If they can get this benefit, why
not these people? Is it because the company is
being called a sick Central public sector unit
that they do not get their pension, gratuity and
provident fund?
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THE VICE-CHAIRMAN (PROF. VIJAY
KUMAR MALHOTRA): It is 2.00 p.m. now.
Members have to seek clarifications on the
statement made by Shri Mulayam Singh Yadav
regarding procurement of SU-30 MK aircraft.
These names are with me. I will read out the
names.

Shri John Fernandes. Not present.

Dr. Y. Radhakrishna Murty.

+ [ ] Transliteration in Arabic script.
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[The Vice-Chairman (Shri Triloki Nath
Chaturvedi) in the Chair]

CLARIFICATIONS ON THE
STATEMENT BY MINISTER

Procurement of SU-30 MK Aircraft

DR. Y. RADHAKRISHNA MURTY
(Andhra Pradesh): Sir, on behalf of my party, I
support the agreement for the purchase of the
SU-30 MK aircraft on three counts. One is the.
need for augmenting our air-defence system,
which is long due. It is said that for the last ten
years there was almost a drought in acquisition
of defence aircraft. It is also said that our
combat aircraft are ageing and probably they
may have to retire within ten years. Pakistan
is acquiring the most modern aircraft, the so-
called P3C Orion maritime reconnaisance
plane under the Brown Agreement with
Harpoon missiles.

THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURVEDI): I am sorry. I hate to
intervene, but I have to remind the hon.
colleague that the hon. Minister has to leave at
2.30 p.m. and we have to finish this. So, it will
be better if you will confine yourself to pointed
questions for seeking clarifications. This is my
only submission to you.

DR. Y. RADHAKRISHNA MURTY: The
agreement is an indication of the enduring
friendship which we are having with Russia
even though the Governments have changed
qualitatively. The super power has been almost
pressurising us directly or indirectly to stall
our defence preparedness. This is evident in
the case of our Agni missile, in the case of the
cryogenic rocket technology transfer to us, in
the case of our purchase of Mirage 2000 deal
with France etc. In all these cases it is the U.S.
pressure that is stalling the help to us from other
countries for our defence preparedness.

I want to know from the Defence Minister
whether we are going to have deals with similar



